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Central Administrative Tribunal ’ (i,//

Principal Bench, New Delhi,
0p-887/94

New Delhi this the 19th Day of October, 1995.
Hon'ble Sh. B.K, Singh, Member(A)

shri Harish Chander,

s/o late Sh, Jai Kishan,

R/o 164, Lancer Road,

Delhi, Applicans

(applicant in person)
versus

1. Union of India,
t hrough Dirsctorats of Estate
(Estate Officer),
Ministry of Urban Development,
Nirman Bhauan,
New D€lhi,

2, Union of India
t hrough ¢ Secretary,
Ministry of Defence,
Govt, of India, South Block,
New D8lhi-1, Respcndants

(through Sh, VSR Krishna, advocate)

- QR DER (ORAL)
deliver ad by Hon'ble Sh., B8.K, singh, MembertA)

The learned counsel for the respondents
. dt, 14.9.95

has produced a copy of the order/of ths Hon'ble
Ssupreme Court in Writ pet ition(C) No,585 of 1534
shiv Sagar Tiwari Vs, Union of India & Ors. The
Hon'ble Suprema Court has already given direction
in the case of the applicant Sh. Harish Chender,
The direction is as follows:-

“Ua-dirept Mr. Harish.Chander to fiio
necassary affidavit and place othar
documents_required by the Directornﬁa
of Estates within tuwo weeks from tonday,.

The Directorate of Estates will take a
decision within ons week thersa’tar,®
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The Hon'ble Supreme

Court has already st av ad

N

the proceedings before the Central Administrativa

Tribunal, Principal Banch,

New Dalhi and has declared o

the same to have becoms jnfructuous from the 4at @

they are seized of the matt

of Estates uwill bs placed b

er, The order o% Jirectorate

efore tha Hon'ble Sugremd

Court, The verdict given by the apex court will be

binding on the parties concerned. This applicaticn

is dismissed as infructuous but without any crdet as

to costs,
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(B, Ko 5TU3H)
MEMBIR( A




